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CENTRAL AVMINISTRXj  
CUTTK SE]Ch,j irec. 

93/2002 

Cuttacic, this the 22nd day of July,2002 

C0R : 

I-ION $ BLE, SHRI N .R .MOHTY,MEMBER (cruD IC I L) 

Krishna Chandra Mohapatra, 
5/0 Late Padinalav Mohapatra, 
Ex-B .P .M.,knbo,At/p0.3,o,. 
i a-F ald.rpur, Di st-Keonjhar 

.Applicant 

For the Applic ant- ShriD .P.Dhalsajnant, 
?1voc ate. 

Versus 

Union of India represented through 
Chief Post Master General, Orissa Circle, 
Bhubafleswar,Djst_urda. 

Superintendent of Post Offices, 
Keonjhar Djvjjo, 
A-t/ P0/tist-Keonjhar. 

.. .Respondents. 

For Respondents - 	Mr.S .Eehera, 
Mdl .Standing Counsel 
for the Union of India 

M.R.NO 	M-EM 

Heard. Shri D.P.Dhalsnant, learnd Counsel 

appearing for the Applicant and Mr. S.Eehera, learned 

Additional Standing Counsel for the Union of India appearing 

for the Respondents. 

2. The Applicant is a retired 
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He faced retirement on 29 .5.1999. He, having not received 

his retiral/termjnal benefits as yet, has filed this 

Original Application under Section-19 of Administrative 

Tribunal Act,1985. In the counter, it has been disclosed 

that the Applicant having not handed over the charges of 

the post office on the date of his retirement and he having 

not sulmitted the application in statutory format for his 

terminal benefits, he has not been paid terminal benefits 

as yet. 

3. In the aforesaid premises, this Original 

Application is disposed-of with direction to the Applicant 

to appear before the Superintendent of Post offices(Keonjhar) 

on 09.08.2002 and hand over an attested true copy of the 

Annexure- R/3 to the Superintendent of Post offlces(Keonjhar); 

which is a document to show that he(Applicant) handed over 

the charges of the Post office on 10.06.1996. 

4. It is hereby, further, directed that the 

Superintendent of Post offices(Keonjhar) should , on the 

aforesaid 09.08.2002, keep ready all pension papers to be 

signed by the Applicant and take his signature etd.; for 

grant of terminal benefits to the Applicant.The Applicant 

should also go ready on 09.08.2002 with required photographs 

etc., to be produced before the Superintendent of Post offices 

(Keonjhar). The Respondents are hereby directed, further, to 

take expeditious steps,within 30 days,for processing the 

papers for sanction of terminal benefits to the Applicant; 

so that terminal benefits can be released in favour of the 

Applicant by 30.09.2002.( 

- 



-3- 

With the aforesaid observations and directions, 

this Original application is disposed-of. No costs. 

Mr. Dhalasant, learned Counsel for the 

Applicant undertakes to file required postages for 

transmission of this order to the Respondents within 03 days 

i.e, by 24.7.02. Free copies of this order be handed over 

to both the Counsels to be produced before the superintendent 

of Post offices(Keonjhar). 

( N. R. MOHANTY 
/AKJB/ 
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